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CAT/7/12

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ^
NEWDELHI

O.A. No.. 535
T.A. No.

199°

8-5-1990DATE OF DECISION

Shri Ramphal 5ingh . Petitioner

Shri T.C.Aqarwal Advocate for the Petitioner(s)

Versus

Union of India Respondents
through Director beneral^Mlj. India Radio, Ndui Delhi.

•Sh .p .p .Khiirgn", Advocate for the Respondent(s)

CORAM

The Hon'ble Mr. P.K.KARTHA, UICE CHAIRnAW(3)

The Hon'ble Mr. D,K ,CHAKRAUORTY, flEr'lBER(A)

1. Whether Reporters of local papers may be allowed to see the Judgement ?
2. To be referred to the Reporter or not ?

3. Whether their Lordships wish to see the fair copy of the Judgement ?Ijjjt)
4. Whether it needs to be circulated to other Benches of the Tribunal ?

( Dudgement of'.the Bench delivered by Hon'ble Hr.D.K.
Chakravorty, Rember)

.3LIDGEI''1EMT

The applicantjuho is working as a Staff Car Driver
I ,

in the office of the respondents filed this application

under Section 15 of the Administrative Tribunals 1985,

praying for setting aside and quashing the impugned order

dated 8,3.90 uihereby the allotment of a portion of Quarter

Wo.15 in the premises of the Broadcasting House to the

applicant uas cancelled with immediate effect and' he was

directed to hand over the vacant possession of t|-e said

portion of the quarter by 9.3,1990;failing which eviction

proceedings shall be initiated against him.

2. The application came up for admission on 27-3-1990.

' While admitting the application,an interim order was passed

to the effect that the respondents are restrained from
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^ evicting the applicant from the aforesaid quarter subject

to his payment of licence fee etc. in accordance uith the

rules. .

haue

Ue/gone through the records of the case carefullv

and have heard the learned counsel of both parties. There

is nosdiSpute about the facts of the case. The applicant

had been allotted only a portion of Quarter No.15

consisting of one small and one large room. The toilet

and the bath, is common to. him and the prospective allottee

of the remaining portion of the same quarter- The allotment
' I

was made in December 1984. The quarter is meant for the

Caretaker , The Caretaker is available now for whom

the accommodation has to be allotted. It is in this

background that the impugned order came to be passed.

» , 4. The respondents have stated that the applicant is
I

not allowing the Caretaker to occupy the quarter with

the facilityof toilet and .the b'ath though the same is

common to him and tl^ allottee of the remaining portion

of the said quarter.

5. The impugned order dated 8-3-90 cancelling the

allotment was passed without giving a show cause notice

to the applicant. The cancellation is, therefore, not

legally sustainable as it is violative of the principles

of'.natural justice.

6. In the light of the foregoing we set aside and

quash the impugned order dated 8-3-90. The respondents

will be at liberty to give,a show cause notice to the

applicant and take appropriate action in accordance with

law. They may do so within a period of two months from

the date of communication of this order, if so advised.

After giving an opportunity to the applicant to rsubmit a.
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^ rsply to the shou cause notice, the respondents shall
pass a Speaking order»

7. For a period of tuo months from the date of

communication of this order, the applicant shall not

be dispossed from the portion of Quarter No.15 uhich is

in his occupation.

8. The application is disposed of on the above

lines« Parties uill bear their respective costs.

( O.K.CHAKRAUORtY) ( p.KJ<ARTHA^
[^EMaLR ' WICE chairman


